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CIN THE CONTRAL AUMIRISTRAT Iui 1ﬁlsuwaz\i¥
. PRINCIPAL BENCH NEL LLLHL :

e D.A.Nu. 686/91 : Dats of Decision 20.1,53

Sh,Bhaguati Prasad Shukla ... Applicant

‘V/s

UesCol, & Others ) RespandentS

For the Applicant " ees SheV.S5.R.Krishnpae,coeunsel,
~ 80N

For the Respendents cne

CoRAM

The Hon'ble Mumbar Sh.I.P.GUpta, Membar‘A))

-

JUD GME NT ( ORAL)
{Dsliverad by Sh,I.P.Gubta, member{a))

.laarned’counaﬁl for the app}icant ahadﬁﬁ us
latter No.12-3/NG-C/245-A1S 617 dated 27-1-92 which
inﬁicatcs_that the respondents are considering the caée

K of transfer of the applicant to Delhi syﬁpathztically.w
The pendency of 0,4, is said to be standingo in the way.
The Bench expects of'the responcents to vieu the case ,
sympathetically for taking zarly decision in-the matter -

say in about a mounth's time,

In vieu of the above, the applicatiuﬁ;is
accerdingly dismissed as withdrawn with libszty te

applicant te file frassh O.A, if he fesls still aggrieved,

‘)—-{/)_,(;/J/ bttty

(1.P.GUPTA)
MEMBER(A) .




